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RsCOMIIUNDAnONS nc. OF TlllltTY• 
,0081'11 8uSIOH o, IJrnaN&nOK.U. 

Luoua CoJfl'PSNCE. 

'l'lle Deputy NJ•.... of Labour 
(Slld Abld AU): I be< to lay on the 
Table a copy of each of the followtnc 
papen: 

(f) Report of the Government of 
India delqation to the thirv· 
fourth session ol the Interna­
tional Labour Conference held 
at Geneva in June, 1951. [Plac­
ed in Ltffl1'V. See No. IV 
R.O 1. (214) S(34).] 

(ii) Conventions and Recommen­
dations adopted at the thirty­
fourth ,esaion of the Interna­
tional Labour Conference 1n 
June. 1951. [Placed in Libnl�. 
See Nv. IV. R.01 (213) 5(34).) 

Ciill Statement indicatina the 
action which the Government 
propose to take on tha.e Con­
ventions and �menda­
tions. ( Placed hi Libnl�� See 
No. IV. R.01(213a) 8(34).] 

CONSTITUTION (SECOND AMEND­
MENT) BILL-Concld. 

Ill'. De1Nd7-8peaker: The Howe 
will now pr«-eed with the further 
comideration of the followins motion 
moved by Sbri C. C. Bilwu on the 
9th December, 1952, namely: 

"That the Bill further to amend 
the Constitution of India, u report­
ed by the Select Committee. be 
taken into consideration." 

There nad been enouah dilcuulon at 
the tmae when the debate on the lut 
occasion was closed. For the beoeftt 
of boo. Memben. it was I who bad 
IUae,ted that the other Bill also might 
be taken uo and the 1eneral dl1CUS1ion 
may ,o on with respect to both. 1·bere­
fore. wtthotft any further dlscuuton. l 
aba11 proceed to put the motion to the 
•ate of· the House. I think hon. Mem­
bers are now 1n a position to make up 
their mind aa to whether they 1hould 
aecept thia Bill or not. 

• Dr. a. .. ......... (Calcutta Soutb­
Eaat): I think you bad ruled that both 
the Bills may be dispoaed of to,ether. 

Mr. Depat7-Speuer: That la quite 
true. What I said is that the diacus-
11100 on the consideration motion re-
1ard� the Cooatitution (Second 
Amendment l Bill had ended and I war 
IOinl to call the hon. Minilter. At 
that sta,e. I su,ueated that In order 
that hon. Members may have an idea 
before they vote on the Constitutlon 
(Second Amendment) Bill of what the 
other Blll ia, they may discuss the 
other Bill also. Now, ao far u the 
Constitution (Second Amendment) Bill 
la concerned. the discuulon is practi­
cally over and hon. Members are now 
In a position to decide what exactly 
they h1we to do with regard to the 
consideration motion. Therefore. I am 
puttinc the motion to the Houae. 

TbP. question la: 

"That the Bill further to amend 
the Constitution of India. as report­
ed by the Select Committee, be 
taken into consideration." 

Those in favour will please A7 
"Aye". 

Hoa. Memben: Aye. 

Mr. Depaty-Speaker: Those again.It 
will please say "No". There are no 
"Noes". The Ayes have it. Still, I 
call a division. 

Boa. Members: Why? 

Mr. Depat7-Speaker: The Ayes have 
It. All the aame. tbia is an amen:i­
meot of the Constitution and 51 per 
�nt. of the Memben of the House and 
two-thirds of the Members preaeot and 
voting must vote. Therefore. there 
will be a division re1ardln1 thil Bill. 
(IntnniptimU). Order, order. Hon. 
Members will kindly resume their 
aeata. 

Dr. S. P. Mookerjee: Is It neca-
111ry to 10 Into the lobbies? Could you 
not take a count from our seata? 

Mr. Depaty-Speaker: No, no-. The 
practice on these occa'!liona la to have 
a full-fted1ed division. 

The Hou.e divided: A11e1, 388: 
Noe,, 28, 




